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motjon, .uother person who was not a
tenderer, filed a writ petition in the
Supreme Court. The Hon'ble Supreme
Court appeinted a Committee of experts
which (csted the stocks and submitted
their report. A quantity of 1723.80

Food Storage Depot, Cossipore.
Food St~rage Depot, Shalimar.
Food S:orage D:pot, Gopalpu:.
Food Stcrage D:pot, Sitarampur.
C:ntra' Ware housing Corporation. Shyam
TotAL"
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Metric Tonney ouy of 6023.80 Metric
Tonnes sub-standard rice which was test-
ed/esxamined by expert Committee wag
found not suitable for upgradation due
to off flavour and djscolouration in grain
1n the following godowns:—

. 502.4 Metric Tonnes

. . 423.2 Metric Tonnes
91.2 Metric Tonnes
273.6 Metric Tonnes

433.4 Metric Tonnes

—————

1723.8 Metric Tonnes

The esiimated value of above quantity
is Rs. 1,19,28,388 calculated at existing
central jssue price of rice. These stocks
were rendered sub-standard due ot prog-
ressive deterioration during long storagel
in depot; Mode of disposal of  these
stocks is to be decided on receipt  of
final orders from the Hon’ble Supreme
Court &» he matter is sub-judice.

Mis:ing FCI truck loads of rice

521, DR. NAUNIHAL SINGH:
SHRI GAYA SINGH:
SHRT JALALUDIN ANSARIL

Will (z: Minister of FOOD be pleased
to state

(a) woaether it is a fact that several
truck load. of rice despatched from the
Food Co-roration of India (FCI) godowns
in JYalandhar and Ludhiana districts are
missing; ‘f so, the detalls thereof;

(b) whether it is also a fact that con-
signmeni= sent to the valley in early
1990 frcm the above mentioned districts
had not been  acknowledged by the
Consignez; if so, the details thereof;

(¢) whether 1400 metric toune. rice
despatched this vear in trucks from Lu-
dhiana detiict had ended up in ke Delhi
market; L7 so, the details of action taken
by Govc.ument in the matter; and

(d} wha' steps Government have taken
so that the above mentioned racket may
not hapgen again in future?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH =AD: (a) to (d) Information is

being collected and will be laid on the
Iable of the House.

Delicensing of sugar industry

522, SHRIMATI KAMLA SINHA:

SHRI BHUPINDER SINGH
MANN:

Will the Minister of FOOD be pleased
to state:

(a) whether Government propoge to
delicense the sugar industry in the coun-
try;

(b) if so, what is its likely overall
impact on the cooperative sector and
the new units coming in this sector; and

(c) whether delicensing of sugar indug-
try is likely to affect the prices of sugar
and production of sugarcane?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI): (a) to (¢) The option for
delicensing the sugar industry in the
country is presently under consideration
of the Government, keeping in view the
views of Cooperative Sector, Public Sector
and Private Sector and also its impacl
on production prices etc.
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